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EXECUTIVE SUMMARY 

A fire incident had occurred at Vishaka Solvents site on July 13th, 2020 at 10.35 pm. 

The fire occurred in the production area, and led to a fatality, personnel injuries, 

environmental impact and asset damage. The fire involved DMSO during distillation 

operations.  

Vishaka Solvents has assigned FET Solutions for carrying out the incident 

investigation for the fire that occurred at their Visakhapatnam site. The report 

represents the execution and findings of the investigation performed for the incident. 

Process safety specialist from FET Solutions reviewed the documents / data and also 

a site review of Vishaka Solvents Limited on 24th August 2020 to investigate the 

incident. The purpose of the investigation was to:  

 Understanding the surroundings at the time of incident.

 Understanding the fire and explosion properties of the chemicals involved

 Identification of the flammable atmosphere, which ignited and its flammability

assessment

 Identification of the potential sources of ignition.

 Evaluating the safeguards in place at the time of incident against each of the

potential source of ignition and determining the likely source(s) of ignition

responsible for the incident.

 Recommending practical measures required to prevent/control such fire incidents

based on the findings of the investigation.

The assessment of the incident included a review of operation & process conditions, 

process safety information, plant inspection, sequence of the incident and 

discussions with the plant personnel, who were present in the plant at the time of 

incident. The attendees were present during the investigation providing valuable 

information & support. 

The purpose of this report is to present the results of the investigation into the cause 

of the fire and explosion incident in the following manner; 

 Section 1 describes the intent and an introduction to the study

 Section 2 lists the scope, methodology and planning of the study

 Section 3 provides a brief description of the process
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 Section 4 provides the flammability properties of the materials being processed 

 Section 5 provides an outline description of the incident 

 Section 6 provides the findings from the incident investigation 

 Section 7 describes the assessment of likely ignition sources 

 Sections 8 includes discussions & conclusions 

 Section 9 provides details of the references used in this report. 

Conclusion: 

Based on the investigation, the major findings can be elaborated as below: 

1. The incident started during sampling by Malleshwaro, when 5-10 litre of liquid 

was in the Stainless Steel (SS) bucket, he may have tried to close the valve. 

2. A small flammable vapour cloud would have generated, as the bucket is open to 

atmosphere and possibly, when he touched plastic handle of the valve, the 

electrostatic charges may have dissipated creating a spark, which led to a flash 

fire and subsequently burn injuries. 

3. He ran away while the liquid was draining out in the open, This liquid release 

created a flammable vapour cloud, extending to long distances. Somewhere on 

the way it got in touch with an ignition source and it flashed back to reactor 

causing a vapour cloud explosion (VCE). The vapour cloud explosion was the big 

sound heard about 5 min after the flash. 

4. Since there was damage to plant structure, room on first floor and window panes 

upto about 100 m away, it confirms that there was an explosion causing such 

damage. This damage initiated multiple fires in various locations, including 

storage tanks, barrels and gas cylinders in the lab. 

5. The process related documentation had been managed at the site. Adequate risk 

assessment and management was carried out and documented, which is 

available for relevant personnel.  

6. Process details, SOPs were documented and trainings are provided to the 

personnel. 

7. Emergency Response Plan was available and it covered the fire incident 

response. In the fire incident, there was damage reported to the fire hydrant line.  

As per the findings, and the incident investigation, a total of 14 recommendations are 

made, which are listed in various relevant sections and summarised in section 8.2: 
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1 INTRODUCTION 

1.1 GENERAL  

A fire incident had occurred at Vishaka Solvents site on July 13th, 2020 at 10.35 pm. 

The fire occurred in the production area, and led to a fatality, personnel injuries, 

environmental impact and asset damage. The fire involved DMSO, during distillation 

operations.  

Vishaka Solvents has assigned FET Solutions for carrying out the incident 

investigation for the fire that occurred on July 13th at their Visakhapatnam site. The 

report represents the execution and findings of the investigation performed for the 

incident. 

1.2 REPORT STRUCTURE 

The report is split into various sections, as below. 

 Section 1 describes the intent and an introduction to the study 

 Section 2 lists the scope, methodology and planning of the study 

 Section 3 provides a brief description of the process 

 Section 4 provides the flammability properties of the materials being processed 

 Section 5 provides an outline description of the incident 

 Section 6 provides the findings from the incident investigation 

 Section 7 describes the assessment of likely ignition sources 

 Sections 8 includes discussions & conclusions 

 Section 9 provides details of the references used in this report. 
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2 SCOPE AND METHODOLOGY 

2.1 SCOPE OF WORK 

There was a fire incident occurred at Visakha Solvents Visakhapatnam site. Visakha 

Solvents assigned FET Solutions’ expert for carrying out an investigation for the same. 

The Scope of work is to conduct Incident Investigation for the fire incident occurred at 

Visakhapatnam as described in section 5 of the report. 

2.2 METHODOLOGY 

The major activities of the investigation included: 

 Understanding the surroundings at the time of incident.

 Understanding the fire and explosion properties of the chemicals involved

 Identification of the flammable atmosphere, which ignited and its flammability

assessment

 Identification of the potential sources of ignition.

 Evaluating the safeguards in place at the time of incident

 Recommending practical measures required to prevent/control such fire incidents

based on the findings of the investigation.

As the post-incident evidence(s) at site may not be available and therefore, this 

investigation is mainly based upon the information gathered by personnel interview, 

current practices and document review. 

2.3 PLANNING AND EXECUTION OF THE ASSIGNMENT  

The initial efforts for the study involved collection of site information and project data. 

This also included discussions on Process and Hazards with client personnel. The 

information required provided familiarity with the project to the expert carrying out the 

investigation. The next part comprised of the site visit, reviewing the actual site 

conditions, discussions with site personnel. On the basis of the data review, site visit and 

discussions with site personnel, conclusions and recommendations have been stated in 

this report. 
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3 PROCESS DESCRIPTION 

The process description of solvent recovery is as given below, as per the SOP in use, 

the blanks need to filled up by the operator while the process is operating. 

S No Process 

1. 
Take the Dimethyl Sulfoxide ML`s from Road tanker to day storage tank 
SST-_____________ 

2. 
Ensure the double body earthing condition of day storage tank before 
charging of dimethyl Sulfoxide. 

3. 

Check the equipment status card and ensure that column reactor SSR-
______________is clean and dry. 

Visual Cleanliness: 

4. 

Charge ML’s Dimethyl Sulfoxide into Column reactor SSR- 

______________ 

Charged Qty:____________L 

5. 

Ensure the vacuum pump condition and after that apply the vacuum to 

the system. Check the vacuum in the system by using the connected 

vacuum gauge. 

6. 
Apply steam in to the reactor jacket and raise the temperature up to 
reflux. 

7. 
Record temperature in temperature sheet every 30 ± 5 minutes once. 

8. 
After that 120 minutes reflux collect the sample and send to QC for 
moisture content and purity. 

9. 
Wear proper PPE`s are while taking the sample process. 

10. 

In the QC Analysis report found any impurities or high moisture content, 

Start to collect the impurities in to the receiver as a fraction. 

11. 

Ensure before collecting the receiver check the status and visual 

cleanness. Note: Record temperature in temperature sheet every 30 ± 5 

minutes once. 

12. Ensure the collection of fraction material in Receiver RT-
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S No Process 

_______________ Collected Quantity:____________L 

13.  

After the collection of fraction,   than take and send the sample to the QC 

For checking the moisture content& Purity. 

14.  

Ensure the result of the material meet the specifications (MC-Limit less 

than 0.2% & Purity more than 99.6%), immediately the collection in to 

receiver. 

15.  

Ensure before collecting the receiver check the status and visual 

cleanness. Note: Record temperature in temperature sheet every 30 ± 5 

minutes once. 

16.  

Ensure the collection of distillation  material in Receiver RT-

_______________ Collected Quantity :____________L 

17.  

After completion of collection of distilled material in to receiver take the 

sample and send to QC for checking the Moisture content and Purity. 

Moisture Content:___________% Purity:__________% 

18.  

Ensure the result meet the specifications, than transfer the distilled 

material from receiver to day storage tank. 

19.  
Ensure the cleanliness & Status of day storage tank before collecting the 
material.   

20.  

Ensure the Collected Day Storage Tank RST-________ 

Collection Qty:____________L  

21.  

After completion of the batch unloading the process distillation residue 

below 400C temperature in the MS Drums with wearing of proper PPE. 

22.  

Total residue unloading completion activity, Update in equipment usages 

log book. 
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4 CHEMICAL(S) INVOLVED AND FLAMMABILITY PROPERTIES 

4.1 CHEMICALS 

The chemical processed in the reactor is a mix of solvents, with predominantly Di Methyl 

SulfOxide (DMSO). Properties of the solvent mix is not available, however, MSDS of the 

DMSO is available with the operations team.  

The mixed solvent contains small percentage of other solvents such as Methanol, 

Acetone and Toluene. These get distilled at atmospheric pressure only and the built up 

of vacuum will be only after distillation of these solvents. Due to high boiling point of 

DMSO (189 deg.C), it is distilled under vacuum at around 650mm Hg and 120 deg.C. 

Vacuum distillation is comparatively safe method which is carried out at around 120 

deg.C whereas distillation at atmospheric temperature needs high temperature which 

can lead to decomposition of DMSO above 189 deg.C. The other flammable properties 

such as Minimum Ignition Energy (MIE), Minimum Ignition Temperature (MIT) or Layer 

Ignition Temperature (LIT) are not provided to understand the characteristics of the 

material. The main flammability properties for DMSO are as below: 

 Boiling Point   189 degC 

 Vapour pressure   0.42 mm Hg @ 20 deg C 

 Flash Point   149 deg C (300 deg F) 

 Flammable Limits   2.6% to 42% v/v 

 Auto Ignition Temperature 300 deg C (573 deg F) 

 Minimum Ignition Energy  Not available. 

While the properties of the Methanol, Acetone and Toluene are available for pure 

chemicals, these solvents are present in the mixture is small proportions.  

4.2 PROCESS SAFETY INFORMATION (PSI) 

The process related documentation status, as reported is given below: 

 MSDS     Available for DMSO 

 Flammability properties   Available 

 Process Flow Diagram    Available 

 Pressure Relief    Available. (2 inch) 

 Power backup    200KVA Generator available. 

4.3 PROCESS HAZARD ANALYSIS (PHA) 

The process hazard analysis related documentation status, as reported is given below: 

 HAZOP     Available 

 Hazard Assessment & Risk Analysis Available 

 Emergency Response Plan  Available 
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Hazard Assessment & Risk Analysis (HARA) and HAZOP studies were conducted for 

entire solvent recovery process. The process related documentation had been managed 

at the site. Adequate risk assessment and management was available. Process details, 

SOPs were documented and trainings are provided to the personnel. 

R1 Process Hazard Assessment should consider the Thermal decomposition 

hazards related to the solvents.  

4.4 MECHANICAL INTEGRITY 

Based on the information available and reviewed the status, as reported is given below: 

 Earthing check    Done periodically, last done June 2020. 

 Pressure relief testing   Done periodically 

 Flameproof fittings   Provided 

R2 Integrity of flameproof fittings need to be maintained at all times. 

R3 Safety critical devices identification to be performed along with frequency and 

performance standards. The maintenance of performance standards for safety 

critical devices to be done on priority basis. 
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5 DSCRIPTION OF THE INCIDENT 

At the time of the incident, there were 4 staff members at the facility. Other than the 

deceased, Mr. Malleswarao was the only direct eyewitness of the incident. However, he 

was under medical treatment and died later, and he could not to interviewed. The 

following information is therefore largely based on anecdotal information provided by the 

other two staff members.  

1. Mr B Chinnarao – Security Guard. At the time of the incident, Mr B Chinnarao was

present in an open area - close to the rear access road (along the western portion of the 

facility). At about 10.35 pm on 13th July, he observed smoke and flames emerging from 

the 1st floor level of the Production Block. He raised an alarm by shouting. He thereafter 

observed two staff members (# 2 and # 3 in this list) running out of the facility and joined 

them in evacuating from the facility via the rear side path way (on the west side of the 

plant) and reached a safe place.  

2. Mr. M Manoj – Chemist. Stationed at Wet Lab, close to the west side of the Production

Block, near rear access road. Soon after he observed smoke and flames emerging form 

the 1st floor level of the Production Block, he ran out of Wet Lab via and evaluated from 

the facility via the same route as taken by Mr. B Chinnarao.  

3. Mr. Malleswarao – Senior Operator: it is currently assumed that Mr Malleswarao was

stationed somewhere within the Production Block (his normal place of work). He 

apparently escaped from the Production Block via a staircase and sustained burn injuries 

in the process. He then evacuated from the facility around the same time and using the 

same route as Mr Chinnarao and Mr Manoj. Post evacuation, he was rushed to the 

hospital for medical treatment, where he died later.  

4. Mr. Srinivas – Junior Operator: it is currently assumed that Mr. Srinivas was present

somewhere within the Production Block (his normal place of work). At the moment, there 

is no direct eye witness account or other credible information available to confirm his 

location or his movements at the time of the incident. Initially, it was assumed by other 

staff members that he had also evacuated from the facility. However, his body was 

discovered at ground floor level of the Production Block at 5.10 am on 14 July.  

Based on operations data from the previous (B) shift, reactor SSR-102 was in use 

towards distillation of DMSO solvent. It is therefore assumed that the reactor SSR-102 
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was possibly involved in the incident. The fire apparently spread from the Production 

Block towards north and east, affecting the other parts of the facility. 
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6 FINDINGS FROM THE INVESTIGATION 

Assessing where flammable atmospheres could occur is the first step in the investigation 

of any fire/explosion incident. This is followed by an assessment of potential ignition 

sources which could simultaneously occur in the flammable atmosphere.  

The investigation attempted to identify the flammable atmosphere, sources of ignition, 

the likely propagation path and the actions to prevent any recurrence of the incident. 

6.1 MATERIAL IGNITED: 

As seen at the site and based on the description of personnel present near the incident 

site, first of all the flame was reported which caused burn injuries to an operator. This 

then spread in a bigger fire and about 5 minutes later, resulted into an explosion, 

severely damaging the plant civil structure and equipment. Post the explosion, fire 

continued at various location nearby the initial incident site. 

Based on the discussions, and turn of events, following sequence has been assumed. 

 Flammable fuel DMSO (97%) mixed with Acetone, hexane and toluene was released 

from the sampling point. Sampling was being done by Malleshwaro by opening the 

sampling valve and collecting the solvents in an open Stainless Steel bucket. This 

created a flammable vapour cloud. 

6.2 IGNITION SOURCES: 

The presence of all ignition sources that are capable of igniting a flammable atmosphere 

should be considered. Potential sources of ignition that have to be considered for a 

process, as listed in EN 1127-1: 2007 are: 

 Flames and hot gases (including hot particles) 

 Unsuitable or malfunctioning electrical apparatus  

 Hot surfaces  

 Mechanically generated sparks  

 Static electricity  

 Thermal decomposition leading to self-ignition of dusts  

 Lightning  

 Stray electric currents, cathodic corrosion protection 

 Radio frequency (RF) electromagnetic waves from 104 Hz to 3 x 1012 Hz 

 Visible light electromagnetic waves from 3 x 1011 Hz to 3 x 1012 Hz 
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 Ionizing radiation  

 Ultrasonics 

 Adiabatic compression and shock waves  

 Chemical reactions, including self-ignition due to thermal decomposition. 

It is also important to determine that whether the fire or the explosion occurred first. In 

this incident, there was a flash first, followed by an explosion about 5 minutes later.  

From the incident scene, it was amply clear that the explosion happened when the 

reactor’s integrity gave away due to overpressure created inside. The overpressure wave 

created led to damage to the reactor, the structure and equipment in nearby areas. It 

also led to damage to window glass panes, reportedly upto a distance of 100 m. 

6.3 SEQUENCE OF EVENTS 

Based on the review of the documents, data and discussions following sequence has 

been assumed. 

 While sampling by Malleshwaro, he opens the sampling valve. 

 When 5-10 litres of liquid is in the bucket, he tries to close the valve 

 There is a small flammable vapour cloud, as the bucket is open. 

 As he touch plastic handle of the valve, the electrostatic charges dissipates creating 

a spark, led to a flash fire and burn injuries. 

 He ran away while the liquid was draining out. 

 This liquid release created a flammable vapour cloud, extending to long distances. 

 Somewhere on the way it got in touch with an ignition source creating a vapour cloud 

explosion. 

 As the fire spread outside the production area, likely ignition source could be outside 

the plant area. 

 This was the big sound heard about 5 min after the flash 

 Explosion led to damage to plant structure, room on first floor and window panes 

upto about 100 m away. 

 This damage created multiple fires in various locations, including storage tanks, 

barrels and gas cylinders in the lab. 

 The fire resulted in loss of following documents, some copies are available outside as 

well: 

 Drawings 

 Specifications 
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 Hazard assessment

 Safeguards and their adequacy, as part of HAZOP and HARA studies.

 SOPs

 Training records

 Emergency Response Plan.

6.4 EMERGENCY RESPONSE 

As per the review of the documents, data and discussions. 

 Emergency response was undertaken as per the emergency response plan.

 Fire water system was affected due to damage to hydrant line.

 Fire tenders were used for fire fighting.

The following recommendations are suggested: 

R4 Fire Water to be on auto mode, preferably to be automatically activated on fire 

detection. 
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7 LIKELY IGNITION SOURCES 

7.1 LIST OF SOURCES 

Possible ignition sources are provided in the table below to try to identify which scenarios 

can be eliminated quickly, and which others require additional consideration.  

Table 7.1: Scenario Matrix likelihood Likely 

S. No Ignition Sources possibility 

1.  Flames and hot gases Unlikely 

2.  Unsuitable electrical equipment Unlikely 

3.  Hot surfaces due to process temperature Unlikely 

4.  Hot surfaces due to mechanical frictional heating Unlikely 

5.  Electrostatic spark discharge  Likely 

6.  Electrostatic brush discharge Unlikely 

7.  Electrostatic cone discharge Unlikely 

8.  Thermal decomposition leading to self-ignition  Likely 

9.  Lightning Impossible  

10.  Stray electric currents, cathodic corrosion protection Impossible 

11.  Radio frequency (RF) electromagnetic waves from 
104 Hz to 3 x 1012 Hz 

Impossible 

12.  Visible light electromagnetic waves from 3 x 1011 Hz 
to 3 x 1012 Hz 

Impossible  

13.  Ionizing radiation  Impossible  

14.  Ultrasonics Impossible  

15.  Adiabatic compression and shock waves  Impossible  

 

Table 7.1 is projected to show that all sources of ignition have been considered, and 

which materials they could have ignited. Where ‘impossible’ is mentioned, it indicates the 

source of ignition would not be powerful enough, or was in the wrong location. Similarly, 

‘Unlikely’ means that it could be the cause of ignition, but some doubt remains. ‘Possible’ 
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shows where consideration should be given, and ‘likely’ is normally defined as the 

source of ignition originally identified by investigators as one of the most likely causes of 

ignition. 

It can be seen that there are two ‘likely’ entries. The unlikely, possible and likely 

scenarios are now discussed in more detail in the following sections. 

7.2 FLAMES & HOT GASES:  

No hot work or operations which would give rise to flames were being carried out and no 

hot gases are used at the time of the incident. Hence ignition due to flames & hot gases 

is considered unlikely.  

7.3 MALFUNCTION OF ELECTRICAL APPARATUS:  

It is essential, for controlling the risk of ignition from unsuitable or malfunctioning 

electrical equipment that all electrical apparatus needs to be suitable for use in the 

designated hazardous area in which it is located. Therefore, provided the equipment is 

certified for use in the designated hazardous areas and maintained as per the supplier’s 

instructions, ignition of a dust cloud or a dust layer by an electrical apparatus is not be 

considered likely. 

Hazardous areas classified into zones based upon the frequency of the occurrence and 

duration of flammable atmosphere for selection of electrical equipment. However, at the 

site, flameproof fittings were provided. 

R5 It will be necessary that all ‘Ex’ rated electrical apparatus should be provided 

with adequate Double compression cable glands for termination of cables at 

terminal boxes.  

R6 Adequately cover the unused openings on the terminal boxes to avoid entry of 

rodents, water and dust to avoid short circuits and fires. It will also be necessary 

to provide suitable body earthing. 

R7 All electrical equipment located in the hazardous areas should have appropriate 

temperature class and degree of protection. 

 

7.4 HOT SURFACE DUE TO PROCESS TEMPERATURES:  

The operating temperature for the reactor is max 110 deg C, which is below the 

decomposition or ignition temperature of the solvents that are handled in the reactor,  
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The temperature of the reactor is monitored continuously. Temperature back up facility is 

not available in manual log / DCS for referring temperature profile at the time of incident 

during the visit.  

R8 In absence of any instrumentation provided, it is suggested to provide manual 

log for temperature of the reactor at periodic intervals (say every 2 hours). 

7.5 MECHANICALLY GENERATED SPARKS: 

Mechanical friction, such as may occur through binding of moving parts, bearing failure 

etc., can produce heat that will create high surface temperatures or hot spots. This could 

lead to direct ignition of flammable atmospheres. Deposits in contact with hot surfaces 

may become thermally unstable leading to shouldering also. Such material if disturbed 

may introduce a fire risk. 

Mechanical friction will be generated in high speed rotating equipment or metal to metal / 

surface contact. It was reported that these was no such occurrence at the site.  

7.6 ELECTROSTATIC DISCHARGES 

Minimum ignition energy (MIE) and Volume resistivity data of the solvent is not available. 

For this reason we considered, material has low minimum ignition energy (MIE) which is 

sensitive to ignite and static prone product.  

Spark type discharges: 

Spark type discharge occurs from charge accumulated on isolated conductors. Earthing 

has been provided and is checked on regular basis.  

The energy could be capable of igniting the surrounding flammable atmosphere caused 

by manual touch of the plastic portion of the valve handle. Hence the electrostatic spark 

discharge from the valve handle is considered likely.  

R9 It will be necessary to ensure that all metal items of the system are suitably 

earthed to eliminate the spark discharges. 

R10 Establish the procedure to check the effectiveness of the earthing of fixed metal 

plant at regular intervals, normally once in month, and following every 

maintenance, modification or repair. 

Brush type discharges: 

Brush discharge occurs from charged insulating items, however, none of the items at site 

was considered in this category, so this was categorized as Unlikely.  

Cone discharges: 
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Considered as not applicable, so categorized as Unlikely.  

We had observed some low MIE solvents in the operations & as per discussion and 

recommended that following safety measures to be taken.  

R11 Provide electrostatic dissipative shoes and hand gloves to all operators working 

in solvent handling operations where flammable atmosphere is presented. 

R12 Product container (and Stainless Steel bucket) should be earthed properly with 

a resistance to earth less than 10 ohms while in use (While sampling operation). 

R13 Ensure that all personnel working in potentially flammable atmosphere are 

earthed with resistance to earth of less than 1.0x108 ohms via electrostatic 

dissipative foot wear and floor (Floors should be conductive) during powder 

handling operations (Shuffling, unloading, etc.).   

7.7 THERMAL DECOMPOSITION LEADING TO SELF IGNITION  

The fire reportedly occurred in an area, where predominantly DMSO solvent is 

processed. The Thermal decomposition of the solvent under vacuum condition can get 

initiated at as low as 125 Deg C. As there is a possibility of overheating which can go to 

as high as 125 deg C in case of steam heating, the same can not be ruled out. However, 

considering the delay of 5 minutes in first flash and the explosion, it may be concluded 

that this was not very likely cause of initial ignition. 

At the same time, if there was a fire in nearby area, which may have led to an increase in 

temperature and causing start of decomposition of solvents inside the reactor. As seen 

from the site condition, since the reactor was damaged, it can be concluded that the 

pressure relief sizing for the reactor was inadequate for the scenario. 

R14 Thermal decomposition scenarios are not covered under relief design, the same 

needs to be updated for all tanks with these potential hazards.   
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8 CONCLUSIONS & RECOMMENDATIONS 

8.1 CONCLUSIONS 

Fires and explosions are serious problem in process industries. The industries & safety 

professionals often lacked awareness of flammability hazards and more so about low 

MIE chemicals, which are more prone to electrostatic ignitions, as MSDSs ineffectively 

communicate to employers and workers the hazards of such ignitions and ways to 

prevent them.  

Based on the investigation, the major findings can be elaborated as below: 

1. The incident started during sampling by Malleshwaro, when 5-10 litre of liquid was in 

the Stainless Steel (SS) bucket, he may have tried to close the valve. 

2. A small flammable vapour cloud would have generated, as the bucket is open to 

atmosphere and possibly, when he touched plastic handle of the valve, the 

electrostatic charges may have dissipated creating a spark, which led to a flash fire 

and subsequently burn injuries. 

3. He ran away while the liquid was draining out in the open, This liquid release created 

a flammable vapour cloud, extending to long distances. Somewhere on the way it got 

in touch with an ignition source and it flashed back to reactor causing a vapour cloud 

explosion (VCE). The vapour cloud explosion was the big sound heard about 5 min 

after the flash. 

4. Since there was damage to plant structure, room on first floor and window panes 

upto about 100 m away, it confirms that there was an explosion causing such 

damage. This damage initiated multiple fires in various locations, including storage 

tanks, barrels and gas cylinders in the lab. 

5. The process related documentation had been managed at the site. Adequate risk 

assessment and management was carried out and documented, which is available 

for relevant personnel.  

6. Process details, SOPs were documented and trainings are provided to the personnel. 

7. Emergency Response Plan was available and it covered the fire incident response. 

In the fire incident, there was damage reported to the fire hydrant line. 

8.2 RECOMMENDATIONS 

As per the findings, and the incident investigation, the following recommendations are 

made: 
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R1 Process Hazard Assessment should consider the Thermal decomposition 

hazards related to the solvents.  

R2 Integrity of flameproof fittings need to be maintained at all times. 

R3 Safety critical devices identification to be performed along with frequency and 

performance standards. The maintenance of performance standards for safety 

critical devices to be done on priority basis. 

R4 Fire Water to be on auto mode, preferably to be automatically activated on fire 

detection. 

R5 It will be necessary that all ‘Ex’ rated electrical apparatus should be provided 

with adequate Double compression cable glands for termination of cables at 

terminal boxes.  

R6 Adequately cover the unused openings on the terminal boxes to avoid entry of 

rodents, water and dust to avoid short circuits and fires. It will also be necessary 

to provide suitable body earthing. 

R7 All electrical equipment located in the hazardous areas should have appropriate 

temperature class and degree of protection. 

R8 In absence of any instrumentation provided, it is suggested to provide manual 

log for temperature of the reactor at periodic intervals (say every 2 hours). 

R9 It will be necessary to ensure that all metal items of the system are suitably 

earthed to eliminate the spark discharges. 

R10 Establish the procedure to check the effectiveness of the earthing of fixed metal 

plant at regular intervals, normally once in month, and following every 

maintenance, modification or repair. 

R11 Provide electrostatic dissipative shoes and hand gloves to all operators working 

in solvent handling operations where flammable atmosphere is presented. 

R12 Product container (and Stainless Steel bucket) should be earthed properly with 

a resistance to earth less than 10 ohms while in use (While sampling operation). 

R13 Ensure that all personnel working in potentially flammable atmosphere are 

earthed with resistance to earth of less than 1.0x108 ohms via electrostatic 

dissipative foot wear and floor (Floors should be conductive) during powder 

handling operations (Shuffling, unloading, etc.).   

R14 Thermal decomposition scenarios are not covered under relief design, the same 

needs to be updated for all tanks with these potential hazards.   
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a. Limitation of Liability. The consulting services conducted by FET Solutions 

(Pvt.) Ltd. (the “Company”) were performed using generally accepted guidelines, 

standards, and/or practices, which the Company considers reliable. Although the 

Company performed its consulting services pursuant to reliable and generally 

accepted practices in the industry, the Company does not guarantee or provide any 

representations or warranties with respect to Client’s use, interpretation or application 

of the findings, conclusions, and/or suggestions of the consulting services provided by 

the Company. Moreover, the findings, conclusions, and the suggestions resulting from 

the consulting service are based upon certain assumptions, information, documents, 

and procedures provided by the Customer.  AS SUCH, IN NO EVENT AND UNDER 

NO CIRCUMSTANCE SHALL THE COMPANY BE LIABLE FOR SPECIAL, 

INDIRECT, PUNITIVE OR CONSEQUENTIAL DAMGES OF ANY NATURE 

WHATSOEVER, INCLUDING WITHOUT LIMITATION, ANY LOST REVENUE OR 

PROFITS OF THE CUSTOMER OR ITS CUSTOMERS, AGENTS AND 

DISTRIBUTORS, RESULTING FROM, ARISING OUT OF OR IN CONNECTION 

WITH, THE SERVICES PROVIDED BY THE COMPANY.  The Customer agrees that 

the Company shall have no liability for damages, which may result from Client’s use, 

interpretation or application of the consulting services provided by the Company. 

b. The Company’s pricing of the consulting services provided does not 

contemplate that the Company shall have any liability resulting from its performance 

of the consulting services, except as otherwise set forth in the Quotation from the 

Company. Accordingly, the Customer shall indemnify and hold harmless the 

Company, its shareholders, directors, officers, employees and agents (the 

“Indemnified Parties”) from and against any and all loss, cost, liability and expense, 

including reasonable attorney’s fees and costs, which any of the Indemnified Parties 

may incur, sustain or be subject to, as a result of any claim, demand, action, 

investigation or proceeding arising out of or relating to either: (a) the consulting 

services provided by the Company; or (b) any material, equipment, specifications or 

safety information (or lack thereof) supplied to the Company (or which should have 

been supplied to the Company) by Customer and/or any failure of such materials, 

equipment, specifications and safety information to comply with any federal, state or 

local law or safety standard. 

c. For additional terms and conditions, which apply with respect to the provision 

of this report, see the Quotation provided by the Company and executed by 
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Customer.  If any terms set forth in the Quotation conflict with the terms set forth 

herein, the terms set forth herein shall apply.   
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Government of Andhra Pradesh

A.P. State Disaster Response and Fire Services Department

Annual Periodical Renewal Fire Certificate
From:

Director

State Disaster Response & Fire Services

Andhra Pradesh, Vijayawada.

File No: 6932/VSP/MSB/2019 , Date:0410412019

OccuDancv NoC RC \umber: 2390/VSP/NISB/2O18

Sub Andhra Pradesh State Disaster Response and Fire Services Department - Annual Periodical Fire

Certificate to the constructed Multi Storeyed Building ofVisakha Solvents Limited, represented by

Owner, Plot No.84A, CETTP Premises, JNPC, Parawada, Visakhapatnam - Regarding.

l. G.O.Ms.NO.7l Home (Prisons-A) Department, Dated.01-04-2010 & G.O.Ms.NO.l40

Home(Prison & Fire Services) Department, Dt.04-09-2015.

2. This Office Delegation of Powers Rc.No.3350/Audit/NOC/2012, Dated.09-03-2017.

3. This O{fice NOC for Occupancy Rc No. 2390/VSP/Ir4SB/2018, Dt.l6/03/2015

4. Renewal NOC For Occupancy 2390/VSPA,ISB/2018 , Dt.16/0312018

5. Online Application for Renewal NOC of Owner, Plot No.84A, CETTP Premises, JNPC,

Parawada, Visakhapatnam - Inspection report called for Regarding.

6. Online Inspection Report submitted by Officers of this Department on0l/0412019.

Rcf:

<<0>>
The Management of Visakha Solvents Limited, represented by Owner, Plot No.84A, CETTP

Premises, JNPC, Parawada, Visakhapatnam has requested to issue Annual Periodical Fire Certificate for

period 2017-2018 duly remitting the Fire Precautionary fee for Rs.9778l- vide challan No.

21144623332018,21144623332018, Dated I l/03/2019 at SBI, Msakhapatnam.

M/s Visakha Solvents Limited With allied (02) Blocks

l. This certificate is being issued as per G.O.Ms.No 140 Home (prisons & Fire Services) Department, Dt:

04.09.2015.

2. The No Objection Certificate for Occupancy was issued vide reference cited (3) and the Management has

also obtained Annual Periodical Renewal Fire Certificate for vide reference 4th cited to the constructed

Multi Storeyed Building.

3. The Officers of the department have recommended to issue The Annual Periodical Renewal Fire

Certificate Owner Plot No.84A, CETTP Premises, JNPC, Parawada, Visakhapatnam, subject to the

following conditions.

s I As Builder Fr O*"p*t lAs Security Personnel

I

All the fire protection

arrangements shall be maintained

in good condition as seen during

inspection.

All the escape/exit routes shall no

pe kept Iocked/blocked or
Encroached

ll the occupants must know the

rrect method ofoperation ofthe
lre fighting system installed

To:

District lndustrial Center,

Visakhapatnam
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2

Any loss of life or property due to

non-functioning of fire safety

measures and other installations

shall be the responsibilities ofthe
management.

lAll occupants shall be trained to

f,perate the fire safety equipments

[u.ing emergency.

Mock drills should he conducted

once in J months for initial two
years. Thereafter, once in every 6

months.

3

Addition / alteration, ifany in the

building may be verified by
building authority.

ptock drills should be conducted 
I

bnce in 3 months for initial two I

Lears. Thereafter, once in every 6 [

fnonttrs. t

All security personnel shall be

trained to operate the fire safety

equipments during emergency.

I This is Only for Fire Safety Point

of View

Raise the alarm if the fire cannot

be controlled; Evacuate the area

completely at once with nearest

safe exit.

Attack the fire using available fire

equipment only if you feel

capable of controlling. Ifnot, take

all steps to isolate the area by

closing doors and windows.

4. This Amual Periodical Renewal Fire Certificate is valid from 1610312019 to 1510312020.

5. The Responsibility/liability of the owner/occupier or both to maintain Fire safety measures in good

condition in all times, in accordance with AP Fire safety Act 1999 and Rules, 2006.

The following deficiencies are identified by the officers ofthe department and needs to be attended to by the

management.

1.0n basing on the report the DFO, Visakhapatnam, has necommended, hence the
renewal NOC is issued.

lliill lilll lllili lililllrilill iltil tililtil|tfllit ilt]1ililil ilt

Your Sincerely,

6932/V5P/nS/A/2019 ),O\5\AN\
Director

State Disaster Response & Fire Services

Andhra Pradesh, Vijayawada.

Copy to Omer, Plot NO.84A, CETP Premises, JNPC, Parawada, Msakhapatnam

Copy to Chief Offrce for Record Purpose

Copy to Regional Fire OIlicer Concemed

Copy to District Fire Officer Concemed

Copy to Assistant District Fire Officer Concemed
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EMPLOYEES' PROVIDENT FUND

www.epfindia.gov.in

(A statutory Body under the Ministry of Labour and Employment,

PROVIDENT FUND CODE NUMBER INTIMATION

To

DIRECTOR

CETP PREMISES, JNPC

Date : 13/08/2014

VISAKHA SOLVENTS LIMITED

No : 4159287631VSP

VISAKHAPATNAM VISAKHAPATNAM

S SURENDER REDDY

ANDHRA PRADESH - 531021

Sir/Madam ,

Based on the information submitted online by you, your establishment is registered with Employees' Provident Fund
Organisation with the following code number :

Sub: Allotment of Code Number to establishment M/s VISAKHA SOLVENTS LIMITED under Employees' Provident Fund and
Miscellaneous Provisions Act, 1952-regarding.

Code Number : GRVSP0070390000

:

Date on which employment
strength crossed 19

AADCV0069J

Primary Activity

Name of Establishment

OTHERS

:

:

0000001(4)

VISAKHA SOLVENTS LIMITED

:

This code number is allotted based on the following declarations by you:

-

Private Limited CompanyOwnership Type

:

:

Section under which

PAN of Establishment

:The address proof of the
establishment is

- Copy of bank passbook/statement

- Copy of post paid telephone bill of any company

- Copy of power connection in the name of the

- Copy of  water connection in the name of the

- Any license/certificate/number issued by any Govt.

1.

2.

4.

3.

5.

6.

7.

Page 1 of 2Application Number : 4159287631

Code Number : GRVSP0070390000
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1. By virtue of this registration, you are required to comply with the provision of the EPF & MP Act 1952. The
obligations/duties/responsibilities cast upon you as an employer of this establishment and penalties, on account of non-
compliance with the same, are explained on our website www.epfindia.gov.in. You are required to go through them
carefully.

Please note that this intimation letter is generated with the Owners' Details in Form 5A and the intimated letter will be valid
only if the Form 5A is enclosed.

Dated: 13/08/2014

Important information:

Employees' Provident Fund Organisation

9. As at the time of application, your establishment is having the following licenses and registrations:

10. As on date of your application, your establishment is  registered with ESIC having Code 70000352100000304.

2. Remittance of dues under the provisions of the Act is to be made only through a Challan generated through the Unified
portal. (The process for registration on the portal, preparation of the ECR txt file and related information is available on the
website and the portal).

3. In case this letter is produced as a proof of the code number of the establishment, before any person including
any Inspector from EPFO, the Form 5A generated through the portal at the time of registration should be a part of
this letter. The remittance details of the establishment will be available on the EPFO website through the link
"Establishment Search" where all payments from December 2016 onwards with the names of employees are
available.

This is a system generated letter and needs no signature.

VISHAKAPATNAM

CETP PREMISES, JNPC   531021

subbachandra@ramky.com

SUB REGIONAL OFFICE

8. The proof of date of set up 20/01/2011 is 0

4. Please quote the Code Number GRVSP0070390000 for all the future correspondence with EPFO.

11. As on date of your application, your establishment is  not having LIN.

Page 2 of 2Application Number : 4159287631

Code Number : GRVSP0070390000
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Government of India

Form GST REG-06
 [See Rule 10(1)]

Registration Certificate

Registration Number :37AADCV0069J1Z5

This is a system generated digitally signed Registration Certificate issued based on the deemed approval of the application for

registration

  1. Legal Name VISAKHA SOLVENTS LIMITED

  2.  Trade Name, if any VISAKHA SOLVENTS LIMITED

  3.  Constitution of Business Public Limited Company

  4.  Address of Principal Place of
Business

Plot no 84A and 84B, CETP Premises, Road No 20, JNPC
Parawada, Visakhapatnam, Andhra Pradesh, 531021

  5.  Date of Liability 01/07/2017

  6.  Period of Validity From 01/07/2017 To NA

  7.  Type of Registration Regular

  8. Particulars of Approving Authority

Signature

 Name

 Designation

 Jurisdictional Office

9. Date of issue of Certificate 21/09/2017

Note: The registration certificate is required to be prominently displayed at all places of business in the State.
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Annexure A

            Details of Additional Places of Business

Total Number of Additional Places of Business in the State 0

  GSTIN 37AADCV0069J1Z5

 Legal Name VISAKHA SOLVENTS LIMITED

 Trade Name, if any VISAKHA SOLVENTS LIMITED
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Annexure B

           Details of  Managing / Whole-time Directors and Key Managerial Persons

  GSTIN 37AADCV0069J1Z5

 Legal Name VISAKHA SOLVENTS LIMITED

 Trade Name, if any VISAKHA SOLVENTS LIMITED

  1 Name Surender Reddy Sandadi

Designation/Status Director

Resident of State Telangana

  2 Name SUDHAKAR REDDY GADE

Designation/Status director

Resident of State Telangana
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamalavari Street, Kasturibaipet, Vijayawada – 520 010
Phone. No.0866-2463200, Website  : www.appcb.ap.nic.in

Member Secretary

RED CATEGORY
CONSENT & AUTHORISATION ORDER

Consent Order No : APPCB/VSP/VSP/3/CFO/HO/2018-  29/08/2018 

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974  and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and Authorisation under Rule 6 of the
Hazardous & Other Wastes (Management and Transboundary, Movement) Rules, 2016
and the rules and orders made there under (hereinafter referred to as 'the Acts’, `the
Rules’) to:

M/s. Visakha Solvents Ltd.,
(Expansion)
Plot No.84 A, JNPC
Parawada,
Visakhapatnam – 531 021
E Mail: visakhasolvents@gmail.com

(hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the  outlets and the quantity of Emissions  per hour  from
the chimneys as detailed below.

i. Out lets for discharge of effluents:

Outlet
No.

Outlet Description Max Daily
Discharge KLD

Point of Disposal

1. Process Effluents
Process – 3.0 KLD +
Washings – 1.0 KLD +
Cooling towers – 2.0
KLD

6.0 To the CETP of Pharmacity
for treatment and disposal.

2. Domestic Effluents 1.0 To the CETP of Pharmacity.

ii) Emissions from chimneys:

Chimney
No.

Description of Chimney Quantity of Emissions at
peak flow

1. Attached to 1x200 KVA DG Set --
The industry shall use Steam requirement of the Solvent Recovery unit shall be met
from Boiler of CETP. No separate boiler shall install for solvent recovery unit.

ii)  HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]

File No.APPCB/VSP/VSP/3/CFO/HO/2018
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M/s. Visakha Solvents Ltd., CETP Premises, Jawaharlal Nehru Pharma City, Parawada,
Visakhapatnam District., is hereby granted an authorization to operate a facility for
collection, reception, storage, treatment, transport and disposal of Hazardous Wastes
namely:

HAZARDOUS WASTES WITH  DISPOSAL OPTION:

S. No.
Name of the

hazardous waste Stream Quantity Disposal Option

1. Process residue
Distillation 
Residue

28.5 of Schedule – I 1000
Kg/day

TSDF, Parawada,
Visakhapatnam District for
incineration/ cement units
for co-processing.

2. Waste Oil 5.1 of Schedule – 1 10 LPA Authorized agencies

This consent order is valid to manufacture the following products along with quantities
only.

S.No Product Quantity
1. Recovered solvents from Spent solvents / mixed

solvents and Distilled Solvents / Paint Thinner
25 KLD

This order is subject to the provisions of `the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule
A, B & C enclosed to this order.

This combined order of consent & Hazardous Waste Authorisation shall be valid for a
period ending with the 31st day of July, 2023.

VIVEK YADAV IAS
 MEMBER SECRETARY

To 
M/s. Visakha Solvents Ltd.,
(Expansion)
Plot No.84 A, JNPC
Parawada,
Visakhapatnam – 531 021

Copy To:

1. The JCEE, Zonal Office, Visakhapatnam for information and necessary action.
2. The JCEE, Unit-II, APPCB Vijayawada for information.
3. The Environmental Engineer, Regional Office, Visakhapatnam for information

and necessary action.

S C H E D U L E – A 

1. Any up-set condition in any industrial plant / activity of the industry, which result
in, increased effluent / emission discharge and/ or violation of standards

File No.APPCB/VSP/VSP/3/CFO/HO/2018
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stipulated in this order shall be informed to this Board, under intimation to the
Collector and District Magistrate and take immediate action to bring down the
discharge / emission below the limits.

2. The industry should carryout analysis of waste water discharges or emissions
through chimneys for the parameters mentioned in this order on quarterly basis
and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of
India regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The industry should put up two sign boards (6x4 ft. each) at publicly visible places
at the main gate indicating the products, effluent discharge standards, air
emission standards, hazardous waste quantities  and validity of CFO and exhibit
the CFO order at a prominent place in the factory premises.

5. Not withstanding anything contained in this consent order, the Board hereby
reserves the right and powers to review / revoke  any and/or all the conditions
imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

6. The applicant shall submit Environment statement in Form V before 30th
September every year as per Rule No.14 of E(P) Rules, 1986 & amendments
thereof.

7. The applicant should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under H&OW (M&TM) Rules, 2016 at
least 120 days before the date of expiry of this order, along with prescribed fee
under Water and Air Acts and detailed compliance of CFO conditions for obtaining
Consent & HW Authorization of the Board. The industry should immediately submit
the revised application for consent to this Board in the event of any change in the
raw material used, processes employed, quantity of trade effluents & quantity of
emissions.  Any change in the management shall be informed to the Board. The
person authorized should not let out the premises / lend / sell / transfer their
industrial premises without obtaining prior permission of the State Pollution Control
Board.

8. Any person aggrieved by an order made by the State Board under Section 25,
Section 26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may
within thirty days from the date on which the order is communicated to him,
prefer an appeal as per Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to
Appellate authority constituted under Section 28 of the Water(Prevention and
Control of Pollution) Act, 1974 and Section 31 of the Air(Prevention and Control of
Pollution) Act, 1981.

S C H E D U L E  - B
Special Conditions

WATER POLLUTION:

1. The LTDS effluents sent to CETP, Pharmacity shall not contain constituents in
excess of the tolerance limits mentioned below, as per their MoU with M/s Ramky
Pharma City.

Outlet Parameter Concentration in mg/l
1. PH 6.50 – 8.50

Temperature oC < 450C
TDS 12,000 mg/l
TSS  600 mg/l
BOD 3,000 mg/l
COD 8,000 mg/l

File No.APPCB/VSP/VSP/3/CFO/HO/2018
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Oil and Grease 20 mg/l
Chromium Hexavalent (as Cr+6) 2 mg/l
Chromium ( total ) (as Cr) 2 mg/l
Ammonical Nitrogen (as N) 30 mg/l
Cyanide (as CN) 0.20 mg/l
Lead (as Pb) 1 mg/l
Nickel (as Ni) 3 mg/l
Zinc (as Zn) 15 mg/l
Arsenic (as As) 0.20 mg/l
Mercury (as Hg) 0.01 mg/l

2. The industry shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below:

S.No. Purpose Quantity
1. Washings 1.0 KLD
2. Cooling towers 10.0 KLD
3. Domestic 2.0 KLD
4 Green belt 1.0 KLD

Total 14.0 KLD

3. Effluents shall not be discharged on land or into any water bodies or aquifers under
any circumstances. Floor washing shall be admitted into the effluent collection
system only and shall not be allowed to find their way in storm drains or open
areas. All pipe valves, sewers, drains shall be leak proof.

4. The industry shall provide proper lining to the collection tanks to prevent seepage
of effluents.

AIR POLLUTION:

5. The industry shall provide and maintain online VOC analyser with recording
facility within 1 month.

6. The industry shall comply with ambient air quality standards of PM10 (Particulate
Matter size less than 10 �m) - 100 �g/ m3; PM2.5(Particulate Matter size less than
2.5 �m) - 60 �g/ m3; SO2  - 80 �g/ m3; NOx - 80 �g/m3,  outside the factory
premises at the periphery of the industry.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009

 Noise Levels: Day time      (6 AM to 10 PM) - 75 dB (A)

 Night time    (10 PM to 6 AM) - 70 dB (A).

7. The industry shall not cause any air pollution / odour nuisance in the surrounding
environment.

GENERAL:

8. The industry shall take all necessary safety measures while handling solvents
and solvent residues.

9. The industry shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE & CFO of the Board.

10. The industry shall maintain & submit manifest copies of the solvents received
on a monthly basis to the A.P. Pollution Control Board.

11. Sale details of the distilled solvent shall also be submitted to the A.P. Pollution
Control Board regularly on a monthly basis.

File No.APPCB/VSP/VSP/3/CFO/HO/2018
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12. The industry shall submit the inventory of the solvent to the Board regularly
on a monthly basis.

13. The industry shall place the solvent / chemical drums and / or any drums in a
shed provided with concrete platform only. The Platform shall be provided with
sufficient dyke wall and effluent collection system. The industry shall provide
containers detoxification facility. Container & Container liners shall be detoxified
at the specified covered platform with dyke walls and the wash wastewater
shall be routed to process and washing effluent collection tank.

14. Green belt shall be developed all along the boundary & vacant spaces with tall
growing trees with good canopy and it shall not be less than 33% of the total
area.

15. The industry shall not carry out any other activity except for the recovery of
spent solvents as submitted in CFO.

16. The industry shall comply with the conditions stipulated in the CFE (Expansion)
order dated 14.06.2018.

17. The industry shall store the chemical drums under the shed.
18. The industry shall maintain good house keeping within the plant premises.
19. The industry shall take the following measures to prevent solvent losses:

i. Solvent handling pump shall have mechanical seals to prevent leakages.
ii. The condensers shall be provided with sufficient HTA and residence time so as to

achieve more than 95% recovery.
iii. Solvent shall be stored in a separate space specified with all safety measures.
iv. Proper earthling shall be provided in all the electrical equipment wherever solvent

handling is done.
v. Entire plant shall be flame proof. The solvent storage tanks shall be provided

condenser to prevent solvent loss.
 

S C H E D U L E - C
[ see rule 6(2)]

[ CONDITIONS  OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING
HAZARDOUS WASTES ] 

1. All the rules and regulations notified by Ministry of Environment and Forests,
Government of India under the E(P) Act, 1986 in respect of management,
handling, transportation and storage of the Hazardous wastes should be followed.

2. The industry shall not store hazardous waste for more than 90 days as per the
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016
and amendments thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured
way in their premises till its disposal to the manufacturers / dealers on buyback
basis.

4. The industry shall maintain 7 copy manifest system for transportation of waste
generated and a copy shall be submitted to concerned Regional Office of APPCB.
The driver who transports Hazardous Waste should be well acquainted about the
procedure to be followed in case of an emergency during transit. The transporter
should carry a Transport Emergency (TREM) Card.

5. The industry shall maintain proper records for Hazardous & other wastes stated in
Authorisation  in FORM-3 i.e., quantity of Incinerable waste, land disposal waste,
recyclable waste etc., and file annual returns in Form- 4 as per Rule 6 (5) of the
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016
and amendments thereof.

6. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule A, B & C of this Order on half yearly basis to Board Office,
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Vijayawada and concerned Regional Office.

  VIVEK YADAV IAS 
MEMBER SECRETARY 

To

M/s. Visakha Solvents Ltd.,
(Expansion)
Plot No.84 A, JNPC
Parawada,
Visakhapatnam – 531 021
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Annexure R-5 (Colly.)
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 Visakha Solvents Limited 
FireDrill conducted on 09.04.2019 
at beside of the back side of the 
production block & Storage tank 
farm front side areas. 

Annexure R-6 (Colly.)79



Around 15:30 Hrs conducted the 
fire drill in the organization as a 
part of the schedule. 

Brief description of the drill : 

80



As a part of the fire drill initiate the 
activity for fire like burn the cloth 
pieces and dumped in to the cutted MS 
Drum. 
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To start the ignite the fire 
by using the outside source 
& Immediately production 
operator start the control 
the fire by using the fire 
extinguisher. 

82



Production Incharge was observe 
the mistakes & Explain the usage of 
the fire extinguisher in the 
emergency time. 
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QC incharege 
extingushed the fire 
by using the carbon 
dioxide fire 
extingusher. 
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Security person also 
trained on the usages 
of fire extinguisher. 

85



Fire controlled by the usages of 
the sand bucket by the 
production senior operators. 
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After that completation of  the 
fire drill trained on the 
operation of the fire hydrant 
system. Operating the water 
foam monitor in front of the 
storage tanks. 
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